State vs. Manish Gupta etc

FIR No.729/15
PS: Hari Nagar
22.08.2020

Earli
rlier all the matters were adjourned en-bloc

ur &b ,
Ee;Lila;?ct)nt\Otitgz ?lreF:tlons |§sued by the Hon'ble High Court of
O time amid lock-down. N i i
n0.26/DHCI2020 dated 30 e ow, vide office order
T .07.2020, ‘DlStrICt Courts have been
. p all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.
Accused Manish Gupta, Ramesh Pathak and Rajesh
in person.
Accused Deepak not produced from JC.
Rest accused persons are absent.
Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.
Let previous order be complied afresh for 17.12.2020.

Put up for accused Deepak on 07.09.2020.

(Babit niya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Arvind Aggraml va, LOI & Ors,

o1 Ne. 216018 & 216010
o
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22.08.2020 -
Eardier all the matiers were adjourned en-bloe
4igh coutt ol

y the Hon'ble b
amid lock-down. Now, wvide office ordat

07.2020, District Courts  have hoan
cases listed before thom  throuah
wherein evidence s w0 be

pursuant to the directions jsaued b

Delhi from time to time
No.26/DICI2020 dated 30
directed to lake up all the
videoconierencing except the cases
recotdoed.
Prosent  Complaint through VC.

Court is convened through VG (CISCO webex).
Process could not be issued due 1o lock down.
Let 10 be summoned in terms of previous order tof

(Babia Puniya)
MM-06/West Distnct
Tis Hazan Couns/Oeih
22.08.2020



State vs. Suresh etc.

FIR N0.994/14
PS:Hart Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NOW, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through
vidence is to be

videoconferencing except the cases wherein €

recorded.
Present: Ld. APP for State through VC.
None for accused persons.
Court is convened through VC (CISCO Webex).
File perused.
ge of

Perusal of file reveals that matter is at the sta

tion evidence. Further perusal of file reveals that accused
persons are charged for the offence punishable under section 420
IPC which 1S compoundable within the scheme of Cr.P.C.
Therefore, let court notice be issued to the complainant to join the

proceedings through VC or appear in person. Court notice be also

e accused persons for NDOH.
p before pre lok adalat on 04.09.2020.

prosecu

issued to th
Putu

(Babita Runi r
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Bunty

FIR No.466/14
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded. '
Present: Ld. APP for State through VC.
None for accused.
Court is convened through VC (CISCO Webex).
File perused. Perusal of file reveals that proceedings
under section 82 Cr. P.C. have been initiated against the accused.

Put up on 17.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Roomal Singh

FIR No.1443/15
PS: Hari Nagar

22.08.2020
all the matters were adjourned en-bloc

Earlier
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that accused is
sent to face trial for the offence punishable under section 506/509
IPC which are compoundable within the scheme of Cr.P.C.
Therefore, let court notice be issued to the complainant to join the

proceedings through VC or appear in person. Court notice be also

Issued to the accused for NDOH.
Put up before pre lok adalat on 04.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020
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to time amid lock-down. Now, vide offi e
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no.26/DHC/20
et taio dated 30.07.2020, District Courts have
e up all the cases listed before them thbeen
TOUgh

videoconferenci
ncing except the cases wherein evidence is t
O be

recorded.

Present: Ld. APP for State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex)

File perused.
Perusal of file reveals that matter is at the stage
of

prosecution evidence. Further perusal of file reveals that accuseq
se
persons are charged for the offence punishable under section 411

IPC which is compoundable within the scheme of Crpc

Therefore, let court notice be issued to the complainant 1o join the
proceedings through VC or appear in person. Court notice he also
issued to the accused persons for NDOH.

p before pre lok adalat on 04.09.2020.

Put u

Tis Hazari Courts/Delhl
22 08.2020



State vs. sachin

FIR NO.94/17
PS: Hari Nagar

22.08.2020

Earlier s
the e adjourned €
matters wer igh Court of

Present-
t: Ld. APP for State through VC.

None for accused.

Qoun is convened through VC (CISCO Webex)-

File perused. Perusal of file reveals that matter 1S
guments on the point of charge, however, noNe nas
roceedings on behalf of the accused.

Put up on 17.12.2020 for purpose fixe

Jjoined the p

(Babita Puniya)
MM-06/\West District
Tis Hazari Courts/Delhi

22.08.2020



State vs, Naveer Kurias

EHRY Mo 308
BE Hark Nagar

22 08,2020
Earlier all the maners were adjourned  en-hloe

r;u:aqant 1o the directions issued by the Homble High Court of
Delhi from time to time amid lock-down. Now, vide vaﬁt:@ arder
n0.26/DHC/2020 dated 30.07.2020. District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.,

Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage ot

prosecution evidence, therefore, matter stands adjourned for
10.11.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delh
22.08.2020



_ ‘

S
tate vs._ Bittu etc.

FIR No.a5/17
PS:Mundka

22,08.2020
Earlier
all
the matters were adjourned en-bloc

Pursuant

o th i :

Delhi from tim: d'reic tions issued by the Hon'ble High Court of
to time amid lock-down. Now, vide office order

No.26/DHC/2
directed to t(zj(o dated 30.07.2020, District Courts have been
e up all the cases listed before them througn

videoconfe i
rencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State through VC.

Accused Babloo has already been declared
absconder.
None for accused Bittu.

h VC (CISCO \WebeX).

Court is convened throug
Put up for consideration on 17.12.2020.

MM-06/\WN
Tis Hazanr Courts/Deln
22 08.2020



State vs. Aslam

FIR No.258/14
PS: Hari Nagar

22.08.2020 ‘
carlier all the matters were adjourned en-bloc

pursuant o the directions issued by the Hon'ble High Court of
id lock-down. Now, vide office order

o time ami

d 30.07.20
| the cases listed befor

the cases wherein evi

pelhi from time t
110.26/DHC/2020 date
directed to take up al
videoconferencing except

20, District Courts have been
e them through

dence is 10 be

recorded.

present:  Ld.APP for State through VvC.

None for accused.
Court is convened through VC (CIS

Process could not be issued due to lock-down.
Let previous order be complied afresh for 17.12.2020.

(Babita Puniya)
MM-06/West District

Tis Hazari Courts/Delhi
22.08.2020

CO Webex).



State vs. Sahil Kapoor
FIR No.14/14

PS: Hari Nagar

22.08.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
ock-down. Now, vide office order
District Courts have been

Delhi from time to time amid |

no.26/DHC/2020 dated 30.07.2020,

directed to take up all the cases listed before them through
pt the cases wherein evidence is tO be

videoconferencing exce

recorded.
Ld. APP for State through VC.

Present:
None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for

10.11.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Runiya)
MM-06/WestBistrict
Tis Hazari Courts/Delhi

22.08.2020
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State vs. Mohan Yadav

FIR No.168/15
PS: Hari Nagar
22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
Process could not be issued due to lock-down.
Let previous order be complied afresh for 17.12.2020.

(BabitaPuniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020
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State vs. Akhtar Sheikh

FIR No.168/19
PS:Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.
None for accused (on bail in this case).
Court is convened through VC (CISCO Webex).
File perused. Perusal of file reveals that matter is at

the stage of arguments on the point of charge, however, none has
joined the proceedings on behalf of the accused.

Put up for arguments on the point of charge on
28.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



1. State vs. Mahfooz etc.

FIR N0.97/17
PS:Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: LLd. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).

Process could not be issued due to lock-down.

Let previous order be complied afresh for,17.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Mohan Kashyap

FIR No.137/19
PS: Hari Nagar

22.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that matter is at
the stage of final arguments. Therefore, let court notice be issued
to the accused as well as his counsel to join the proceedings on

05.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Pankaj Chawal vs. Divya Kapoor

PIY
CT No.2882/18
pS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NOW, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. Counsel for complainant through VC.

Court is convened through VC (cisCO Webex).
As per report of Ahlmad, file is not traceable.
Ahlmad is directed to trace the file by the NDOH.
Put up on 10.09.2020 for further proceedings.

MM-06/ istrict

Tis Hazari Courts/Delhi
22.08.2020



State vs, Gagandeep Singh

FIR No.1417/15 |
PS: Hari Nagar
22.08.2020

Earlier all the matters were adjourned en-bloe
pursuant 1o the directions issued by the Hon'ble High Court of
Delhi from time 10 time amid lock-down. No

N0.26/DHC/2020 dated 30.07.2020, District
directed to take up all the cases listed be

videocomerencing except the cases wherein
recorded.

w, vide office order
Courts have been
fore them through
evidence is to be

Present:  |d. App for State through vC.
None for accused.

Court is convened through v (Cisco Webex).

Summons to injured could not be issued due to lock-
down,
Le

Linjured be summoned in terms of previous order
for 17.12.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Counts/Delhi
22.08.2020



State vs. Pati Ram

FIR No.06/14
PS: Hari Nagar

22.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
<_.umooo:ﬁm:w:o§@ except the cases wherein evidence is to be
recorded. ,
Present:  Ld. APP for State through VC.

None for accused.

Court is convened through vC (Ccisco Webex).

File perused.

Perusal of file reveals that matter is at the stage of
Prosecution  evidence, therefore, matter Stands  adjournegd for

: zz-om\<< ,
Tis Hazarj Courfs Delhj
Nm.om.momo



State vs. Akash etc.

FIR No0.443/16
PS: Hari Nagar

22.08.2020 . I
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble. High.Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.
Present:  Ld. APP for State through VC.
Accused Amit is in JC, however, not produced on
account of lock down.
Rest accused persons are absent.
Court is convened through VC (Cisco Webex).
Jail Superintendent is directed to produce the accused
Amit on NDOH through VC,
Put up for purpose fixed on 04.09.2020.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhj
22.08.2020



State vs. Vijay Kumar & Ors

FIR No0.133/16
PS: Mundka

22.08.2020

Sl Et:;llec; all. the. matters were adjourned en-bloc
_ irections issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
nF).26/DHC/2020 dated 30.07.2020, District Courts have been
d.ireCted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.
Present: Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
17.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Punt
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Rai :
) Rani Kakkar Vs. Partha Seth

CT No.571/17
PS: Hal’l Nagar

22.08.2020

Earlier all
the matte :
pursuant to the directions issued t;S were adjourned en-bloc
Delhi from time to ti ) y the Hon'ble High Court of
N0.26/DHC/2 Ime amid lock-down. Now, vide office order
S 020 dated 30.07.2020, District Courts have been
e e tak-e up all the cases listed before them through
oconferencing except the cases wherein evidence is to be
recorded.
Present: None.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of pre

summoning evidence. Therefore, the matter stands adjourned in

view of the office order issued by Hon'ble High Court of Delni for

17.12.2020.

Tis Hazari Courts/De\n
22.08.2020



State vs. Kamal

FIR No.07/17
PS: Mundka

22.08.2020

Earlier
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

all the matters were adjourned en-bloc

recorded. |
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).
File perused.
;  Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.12.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babita Puniya)‘

MM-06/West District

Tis Hazari Courts/Delhn
22.08.2020
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Lanlior —all the  matlors wers  adjourned — on-blor

pursuant 1o the - dirsctions issued by the Hon'tile HMIU’?””” Z
DOt from time (o tme amid lock-dow, Mows, vide otfice order
No.26/DINC2020 daled 50,07.2020, Dlsifict Courts have b
diroctod 1o tako up all the cases listod batora them through
vidoocontoroncing except the cases wherein evidence s 1o e
recorded,
Prosont: — 1Ld, APP for State through vV,

Nona for accused persons,

Court is convened through Ve (CIBCO Wehex),

Process could not be fssusd due o lock down,

Lot provious order b compliod afresh for 17,12,2000,

(Babita INiya)
MM-06/Weos( 134 rict

Tis Hazar Courts/Dosihi
22.06,2020



State vs. Ram Chander & Anr.
FIR No0.208/18
PS: Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused persons.,

Court is convened through VC (CISCO Webex).

File perused. Perusal of file reveals that on the last
date of hearing, both the accused persons were absent. Today,
also none has joined the proceedings on behalf of accused
person. Let court notice be issued to accused persons as well as
their counsels for NDOH.

Put up on 28.09.2020 for recording the statement of

accused persons.

_ / District
Tis Hazari Courts/Delhi
22.08.2020



. State vs. Santosh

FIR No0.322/17
PS:Mundka

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
Nno.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence, therefore, matter stands adjourned for
17.12.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



Ramesh Chand Gupta vs. Khem Chand

CC No.14111/18
PS: Hari Nagar

22.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: None.

Court is convened through VC (CISCO Webex).

File perused.

Perusal of file reveals that matter is at the stage of pre
summoning evidence. Therefore, the matter stands adjourned in
view of the office order issued by Hon'ble High Court of Delhi for

17.12.2020.
(Babita l}sﬂyﬂ/

MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020



State vs. Prakash

E-FIR N0.23766/15
PS: Hari Nagar

22.08.2020

Earlier all kias
pursuant to the directions issued by the Hon'ble High Co

Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc
urt of

recorded.
Present: Ld. APP for State through VC.
Accused is absconder.
Court is convened through VC (CISCO Webex).
File perused.
: Perusal of file reveals that matter is at the stage of
prosecution evidence u/s 299 Cr.P.C., therefore, matter stands
adjourned for 04.09.2020 in view of the above mentioned office

order issued by Hon'ble High Court of Delhi.

(Babitq Puni
MM-06/West District
Tis Hazari Courts/Delhi
22.08.2020




State vs. Sarvesh Sharma

FIR N0.98/11
PS: Mundka

22.08.2020

Earlier all
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be

the matters were adjourned en-bloc

recorded.
Present: Ld. APP for State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of

recording the statement of accused. Therefore, court notice be

issued to accused as well as to his counsel for NDOH.
Put up on 07.09.2020 for recording the statement of

accused.

(Babita Puniya)
- MM-06/Wegt Distri

22.08.2020



